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SHRI NARESH AGRAWAL: I want your commitment and everything.

MR. DEPUTY CHAIRMAN: I am always for helping the Members. You can give
notice and we will select according to the priority and according to the time available.

...(Interruptions)...

REGARDING ISSUES NOT TO BE RAISED UNDER RULE 267

sit Eﬁ? gqied RTOTRI): WX, a1 267 H issue I raise fHAT A1 AT 7, 9
IIIAT B consent Bl ...(FIH)... T, BT H FTIH 267 & 71d AT issue raise
{3 ST aaT &, ST hon. Chairman @1 consent 811 $9 B1SH H 7RI 267 & 37<Idl H&T
T raise BT zIII(EN, ST TIRAA DI consent ﬁ, otherwise Rule 267 aﬁﬁwaﬁ‘mw
mﬂﬁdisturbWéﬁ%lmmé%@ﬁwzﬁWWZero Hour ¥ allow
BT I1RT 3R without consent, el 267 § g7 raise el BFT I18T, 39 IR AT UTsc
3T 3SR Bl ... (FIHTH)....

sft 3e Tt (fRWTardt Uee): W), I8 A 81 Fahdl 27 ... (AGHT)....

DR. VINAY P. SAHASRABUDDHE (Maharashtra): Sir, please give me one

minute.
MR. DEPUTY CHAIRMAN: Okay.

DR. VINAY P. SAHASRABUDDHE: Sir, with folded hands, we are requesting
you that there are many new Members here and we have been repeatedly giving some
notices for Zero Hour mentions, and they are being denied; whatever maybe the
reasons; they may not be finding them meritorious. ...(Interruptions)... But, B SIRIECY
el § HIgP o7 &1 SAFTY ATATS Bl 9T SfId el 81 84 diei <If1Y| ... (Hae). ..
B I ST 3RT YA BRag (e & {6 badl qrge 3ih TS & 19 | 59 o
HT IZY T R IHR S 38T 8, 1 S T §H DT A&V ST 11T It is your

duty to protect our right to raise the issues in the Zero Hour.
MR. DEPUTY CHAIRMAN: Now, Sahasrabuddheji...

DR. VINAY P. SAHASRABUDDHE: We are being disadvantaged for no fault of
ours. B AT TSI AM 934 € 3R issue raise HRA & AR F& DI GXI HRIATS! DI
TET-a8T B Sd B T I PIg IRIBT 82 ... (TAL)....

o} SumHTafa: a9 Sfsul
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31, fam §. wEwgs: 7SSy, R USRI B &7 IMUE B H Bl IS &4
ARET ST AMCRY ... (FALT). ..

st Suwwmfa: My o 9fSYl ...(xw@u)... Please take your seat.

...(Interruptions)...

<. faa Y. AEeIgs: AR, 39 THR A SH del ¥ 3771 3BT 81 & ... (FIH)....
SHRI LA. GANESAN (Madhya Pradesh): Sir, what I observe. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please, sit down. I want the hon. Members to
know that any Member can raise a point of order, and if any Member raises a point of

order, the Chair is duty-bound to listen to that. ... (Interruptions)...
sft TR IRTaTe: A W < W ... (HAUH)...

MR. DEPUTY CHAIRMAN: Mr. Naresh Agrawal, please don't interrupt.
...(Interruptions)... Listen to me. I am speaking. ...(Interruptions)... Please listen, Mr.
Sahasrabuddhe. You should understand the procedure. Any Member can raise a point
of order. It is not that only Mr. Naresh Agrawal, or 'X' or 'Y' can raise it. Today, Mr.
Naresh Agrawal and Dr. Subramanian Swamy raised the points of order. I heard both. You
understand this. Any Member can raise it. If a point of order is raised, the Chair is duty
bound to listen to that. But, after listening to that, the Chair may rule it out depending
upon the merit of the case which has been raised. That is a different matter. Therefore, I

cannot pre-judge, I cannot prevent anybody from...(Interruptions)...

DR. VINAY P. SAHASRABUDDHE: I do not want to enter into ... (Interruptions)...
But if somebody habitually does it ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Sahasrabuddheji, you know the rules. I am
talking. Please sit down. Such a senior Member should not do this. ...(Interruptions)...
Sahasrabuddheji, you are a senior Member, a well-behaved Member. I allowed you. You
should know that the moment you stood up, I allowed you. Even then you are saying that
it is not allowed. It is not proper. Let me say. Please understand the procedure. As far as

the Chair is concerned, it is an indirect insinuation on the Chair. So, I have to explain it.

As far as the Chair is concerned, every Member is equal to the Chair. That is number
one. Secondly, any Member can raise a point of order. Simply because someone raised a

point of order on the other day, I cannot say that today, he cannot be allowed. That is the



Regarding issues not to [26 July, 2017] be raised under Rule 267 21

position. But, I have to listen to the point of order. Then only I can rule it out or accept it.
Today, I listened to Mr. Naresh Agrawal and Dr. Subramanian Swamy. I ruled out both
the points of order. In spite of your case not being a point of order, I allowed you also.

Therefore, don't think that the Chair is partial. That is the position.

Now, with regard to the suggestion made by Mr. Bhupender Yadav regarding Rule
267, I would like to clarify that if there is notice under Rule 267, it has precedence over
Zero Hour. It has precedence and it has to be disposed of first because it comes under Rule
267 which is specifically mentioned in the Rules Book. Zero Hour is not like that. For
Zero Hour, there is no rule. It is only hon. Chairman's discretion to allow Zero Hour. Now,
once a notice under Rule 267 is received, it is for the Chair to consider and dispose it. So,
to consider it, sometimes, the Chair may need the assistance of the person who gave the
notice. So, the Chair will allow him to speak. After listening to that, the Chair may reject
it. Here, we have a number of notices under Rule 267, and usually, the Treasury Benches
should know that...(Interruptions)... Listen to me. The Treasury Benches should know
that the Treasury Benches cannot, will not and should not move notice under Rule 267
because notice under Rule 267 is for the suspension of particular day's Business, which is

mostly Business agreed to between the Government and the Chairman.

So, it is the duty of the Treasury Benches to ensure that the House runs smoothly
as per the List of Business. Therefore, the Treasury Benches cannot give notice for
motion under Rule 267 as they cannot give Adjournment Motion in the other House,
and, to say that motion under Rule 267 should be stopped means that the Member of
the Treasury Benches is saying, 'block the Opposition from raising their view.' It is not
possible. Rule 267 has precedence. ...(Interruptions)... 1 will listen to you. Please sit
down. ...(Interruptions)... 1 ruled that out. ...(Interruptions)... Now, Mr. Anand Sharma,

what is your point under Rule 267? ... (Interruptions)...
oft TR AT WX ... (). ..

MR. DEPUTY CHAIRMAN: No, I am not allowing you. ... (Interruptions)... Please

sit down. What is your notice under Rule 2677 ...(Interruptions)...

it 3e et (fRoTaret Uee): ¥R ... (aE). ..
it YO I1eq: WX ... (@aY™). ..

MR. DEPUTY CHAIRMAN: No, no. I have given my ruling. ...(Inferruptions)...

No discussion. Please sit down.
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SHRI BHUPENDER YADAV: Sir, I need a clarification. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want further clarification, please come to me

later. ...(Interruptions)...

it TS Tt FRT A B ... (@auT).... 31 T foldl TR &1 ... (Tae). ..

MR. DEPUTY CHAIRMAN: I have given the ruling. ...(Interruptions)... On Rule
267,1 have given the ruling. ... (Interruptions)...

37t 3TI=E TFT: H ST FTd MR B ST BT G ... (A, ..

MR. DEPUTY CHAIRMAN: One second. ... (Interruptions)... If you want to move
it under Rule 267, I have no objection. ...(Interruptions)... 1 only said that the Treasury
Benches do not do that.

SHRI ANAND SHARMA: Sir, you have already called me. ... (Interruptions)... You

have called me more than once, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. If you give notice for motion under Rule 267,
I have no problem. Let it come; I will examine it. But I only said that as a matter of
practice and procedure, the Treasury Benches never do that. On that ground, I cannot
block the Opposition. ...(Interruptions)... Please understand this. ... (Interruptions)... Yes,

what is your point, Mr. Anand Sharma?
it ST It TR, MY 3! 931 Y .. (aaem)....
it SupTafay: ey \_rlﬁﬁéﬂﬁl'ql What is your point? ...(Interruptions)...
it fo T BieaR ([TR U<9N): W) ... (FAgH). ..

sft MY ¥AE: WX, MY € IRIYI ...(FEY)... 39 ARE 9 SR BAN Al
\..(CTAT)....

MR. DEPUTY CHAIRMAN: What is your point, Mr. Anand Sharma?

it =S I R, BY T 3R B FHIST MU 15 P i, e b ATl iR
M TR G I qTA] BT TR § RO Gl gl ARAay F off I8 =Rt <@ 2
AT GUHT & TS, AT HTHT Tl BT TR | RO fhT ST 81 YR |
G HUR SOl HETCHT el BT &1 S8 SH AHY AT &b AN Bl fowe al...

MR. DEPUTY CHAIRMAN: What is the problem? Nobody is questioning that.

...(Interruptions)...
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3 e T W), H 91 ]ET gl ... (FEAYF)... AT I G-I A1 B S
.. (TAIT).... IRT AN BRA ST ... (AT, .. I8 {97 S H AT AP ... (FEALH)....

MR. DEPUTY CHAIRMAN: Please listen. ...(Interruptions)...

3t MY YA TR, IAS WY-HY IASMEl & WA & Udh HeH e Ufsd
STaTER AT 18 o, Sl [SgIT & Yo Jer=wa 2, Sl &l ofdl H 14 ATet 78 A1 AR,
Ty ST M S 17 A1e ge w3 K@, BRI & oy el g8 IS WRBR Bl
RSP J U G aRIb I FSTHT el b Ha Bl Bl ST, S5 NG Pl BIe]
HRAL, YIS T8 T A4 81 i1, ST e & 100 AT

MR. DEPUTY CHAIRMAN: What is the issue? ...(Interruptions)...

3t S et SfART ST BT centenary ... (@@YT)... § I I8 g ...(TAEM). ..
Bl AETH] T ST BT Jol 1 UfSd ST SUTETI St A B T3 ... (TFETH). ..

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Don't raise that.

...(Interruptions)...

sft e vl dfsd SMeUTE U @1 RO L(FGHM)... 3T Sd!

centenary H4 Qui ?
MR. DEPUTY CHAIRMAN: Not allowed, not allowed. ...(Interruptions)...
sft 3I=e et ST ST @Y centenary & AFTGH? .. (@ ). ..

MR. DEPUTY CHAIRMAN: Not allowed; ...(Interruptions)... not allowed.

...(Interruptions)...

sft 3TI~e T : 37T STUHIT AR B ... (GET)....

MR.DEPUTY CHAIRMAN: Notallowed.  amnotallowing that. ... (Interruptions)...

I am not allowing that.
sft 3TI~e TT: I S S BT (UM B ... (GET)....
MR. DEPUTY CHAIRMAN: I am not allowing that. ... (Interruptions)...
sft 1S TIl: DS S AR BT YA & BTl ... (FGET)....
MR. DEPUTY CHAIRMAN: I am not allowing that. ... (Interruptions)...

sft 3I=e T 37U AT B A Bl ....(qALT). ..

MR. DEPUTY CHAIRMAN: Zero Hour. ...(Interruptions)... Zero Hour.
...(Interruptions)... Please sit down. ...(Interruptions)... Sit down. I am not allowing that

under Rule 267. ... (Interruptions)... Yes, what do you wish to say?
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THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Mr. Deputy Chairman;
Sir, normally, the Chair uses its own discretion and allows the points of order, which in
most cases, are not points of order to be raised in the Zero Hour. The Chair is also using
its discretion for allowing Members to raise motions and propose motions under Rule
267 but in every case, we have found that these are not motions under Rule 267, and,
therefore, it is a practice which is being grossly abused. The Chair must also be guided
by the principle that you cannot have a Zero Hour run only for the benefit of television

cameras. That is something which is happening here. ...(Interruptions)...
sft TR AT TR ... (FAYT). .. T8 Teld 91 1 ... (GLT). .

SHRI ANAND SHARMA: Sir, they want to muzzle the Opposition.

...(Interruptions)... It is our right to speak. ... (Interruptions)...

T 31T I TF BT o & oI ST 2 3R T T8 dierl 82 ... (FFE).... FT
MY TR BT JATY b AT HET TG AR AT TSl Bl SN2 .. (FALT)... A I8
JAfABR I T8 ST 51 ... (GLT). ..

MR. DEPUTY CHAIRMAN: Listen. ...(Interruptions)...

SHRI ARUN JAITLEY: Can we take what Mr. Anand Sharma has said today?

...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is why. ... (Interruptions)...
SHRI ARUN JAITLEY: The whole speech has to be expunged ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I have not allowed that. ... (Interruptions)...

SHRI ARUN JAITLEY: The whole speech has to be expunged for even the Chair
is bound by a rule which says that you do not refer to high constitutional authorities and

what they have said in a debate in the House. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Did he do that? ...(Interruptions)...
SHRI ARUN JAITLEY: That is the purpose behind what he said.

MR. DEPUTY CHAIRMAN: He cannot do that. ...(Interruptions)... 1 agree with

you. ...(Interruptions)...

SHRI ARUN JAITLEY: What is the point in dragging. ...(Interruptions)...
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SHRI ANAND SHARMA: I have not referred to. ...(Interruptions)... The Leader
of the House has not even heard me. ...(Interruptions).. I have not referred to any high

constitutional authority. ... (Interruptions)...

SHRIARUNJAITLEY: We know the spirit of what you are saying. ...(Interruptions)..

We know the spirit of what you are saying. ...(Interruptions)...

SHRI ANAND SHARMA: It is what your Government is doing. ... (Interruptions)...
It is not mentioning Nehru...(Interruptions)... You cannot tell me what to raise.
...(Interruptions)... Sir, I am sorry, I have a right to raise this. ...(Interruptions)... Hon.

Members have a right... (Interruptions)...

MR. DEPUTY CHAIRMAN: Anand Sharmaji, please sit down. ... (Inferruptions)...
You agree...(Interruptions)... | am not allowing that. ...(Interruptions)... Anand Sharmaji,
I have not allowed you. ...(Interruptions)... 1 am not allowing Anand Sharmaji.

...(Interruptions)...
SHRI ANAND SHARMA: What wrong have I said? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... 1 tell you this. I
agree with the hon. Leader of the House that many of the issues referred. ... (Interruptions)...
Let me complete it. ... (Interruptions)... Many of the issues referred here under Rule 267 are
not relevant. That is why I am not allowing them. I have not allowed Rule 267 discussion
till now. I have heard it all and discussion under Rule 267 has been rejected because the
subjects are not relevant according to me also. But for the Chair to decide whether to
accept or not, the Chair has to listen to them. That is the point. ...(Interruptions)... That
is the point. ...(Interruptions)... This is number one. Number two, I have to go through
the record and if Mr. Anand Sharma has referred to any high constitutional authority,
the whole thing will be expunged. You cannot do that. ...(Inferruptions)... You cannot do

that.

et & a1 (37 A T 37T : ARG ST TIRAT AT8d, 3N+ M Sff
foredt oY highest T high constitutional authority T TH e H 78 forar B

bt o g b T alen s 8 U0 s (W 0 0 la) BB b i T

= L L 3 o 8 high constitutional authority b highest

fTransliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Directly or indirectly. ...(Interruptions)...

#t A T IMTSIIE: Afh T S BT SIHM SRR I§ PR FRel I B
...(TET)....

—(ddas)r 0 P S e g il el S o (AGE S 1 AT 8 N L f

MR. DEPUTY CHAIRMAN: I am not allowing it. ... (Interruptions)...

#t A A IMSIE: 98w Sl BT AN I§ WROR REX Bl 8l 2l
...(TFHT)....

(Y ) S e IS e el 18 a1 0 3 iy
sft STUTILR: 31T VAT B G Ahd B2 ... (FAHTH)...

’»ﬁﬂFITHT-EﬁSH.\_rI'IT:’:W,@aﬁ‘ﬁiﬁcentenarymm?ﬁg,ﬁﬁ?ﬂwéﬁ
AT HUTH H BIg H1-ST Tl AT ... (TALT)... S < B [T & oy eI
HUM & RISl H T, STH! 39 ISR H Yl {21 M1 B ... (a8 )... 36 TR &H
R 3MAfd Bl ...(=IIH). ..

Sin S S g o o b e cntenary oS uBs el s 8 0T o WME s
s =S eIl S ) S a3l S i e (Clalad) 0 O U Ul (58— 53l
e S e o) (Al o LB L Ty (e S e el S ) e e e ke

_[:a;'li'l.u}.._
it STAUTYF: 3T FAT 1 I &2 HEl SIH 81 T2 ... (ALTH).... AT &l S,

HET AUAT BT TIT? ... (TALT).... SIRT ATIR ST Bl ... (FIEF).... SIRT 3ifaR, ot waq
AfT® | ...(FGEH)....

37 T[T T} STSTIE : HETHT Tief), STATERATd 18w, SiaxT el ... (aE).... I fUd
TUS ol PR b TSI BR I Bl ... (GLTH). ..

(TN T L U (L2 EC RV B 1 PR o JY il o aailE Lda 1 Al o8 208 i T

—(edshaa) i oy S Sl S S
sft STAHTIRT: IS YA 1 81 VBT 8, MY I T 91 I8 872 ... (FIEHH)....

SHRI ARUN JAITLEY: Sir, they don't want Members to take up Zero Hour.
...(Interruptions)...

FTransliteration in Urdu script.
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SHRI ANAND SHARMA: It is not true. ...(Interruptions)...

SHRI ARUN JAITLEY: This is all being enacted because they don't want a
particular reference being made in Zero Hour by some Members who have given the
notice. ...(Interruptions)...

SHRI ANAND SHARMA: I strongly object to this. ...(Interruptions)... You
are questioning the integrity of my statement. ...(Interruptions)... This is most unfair.

...(Interruptions)...

SHRI ARUN JAITLEY: Therefore, the Chair must protect the rights of other
Members. ... (Interruptions)...

sft SuqUTafy : TId Aferd Sft, FAT MY AL, (qET). .

MATTERS RAISED WITH PERMISSION
Need for a National Policy for old parents neglected by children

sft w9 Aferd (I9T9): WX, H Ud WIS [0 & HUR F& Bl & e
ATET g SR 98 favy I8 B 5 9 I%pfct | w1ar-fidn & e &1 go1f faam T B
... .. F1AT-FIQAT BT WA &1 ol {301 7 &, IR 1% © {3 e & w9y 4
HTAT- QT BT RREBRT fha1 STl 81 S9! Ga ggrawel H I96] AN &R ool 8l
e TSl § [ I X1 = 30 U1 B 3T A §Y, 14 Aol DT IR WDR
T oTI §9 <=1 9 #1401 HHR 37U AIGT-FUT BT 40 AT BT ATAT B & forg of a1 21
3R ST SR 6 310 U107 =ABTaR oY Y1 IR 6 & s 3ot A1cr-fam &
RIBR IT! Haml gRT {61 ST 8T 8, A1a1-Ud1 &1 @ fbam 11 87 81 S A1ar-far
Tgol I8 STell Thsh Il RIEmd €, Sdd d1g 76 <d €, S99 915 S o -dR
T &1 ...(FIHH).... 18 3 981 Fd 9§ ATdT-Udr &1 AR 9 Sl 8, RREPR. Bt
Bl ...(caagm). .

it AT AT (IR UST): HBIGY, WG H T A9 Il T8 82 What is the

issue? ...(Interruptions)...

sft e vt (R UQen): WElGY, §9 ARE BHRI AT Bl S4TdT el ol
HeHT| ... (GHT). ..

MR. DEPUTY CHAIRMAN: This is Zero Hour mention. ...(Interruptions)...

7} 33 wferes: STg ATaT-fUT gg 81 S €, ST gTdT AT 8, old-age 3T 2, Al
ITHT IR B (&A1 SI1elt 21 H A18d1 § 6 579 ISR A 39 Gdg § B a1 8, TR




